
State Vs. Rajesh
FIR No. 0316/20

PS Samaipur Badli

06.06.2020

The  proceedings  are  being  conducted  through  video

conferencing with the consent of parties in terms of directions of the Ld.

District & Sessions Judge, North, Rohini Courts, Delhi.

This  is  an  application  u/s  437  CrPC  for  grant  of  bail  to

accused Rajesh.

Present: Ld. APP for the State.

Ld. Counsel for applicant/accused through VC.

It  is  submitted that  accused is  in  JC since 27/04/2020.  It  is

submitted that the accused has been falsely implicated in this case and the

family of the accused is suffering from his custody. It is further submitted

that accused has not previously involved in any other case and no recovery

is pending.

Ld.  APP  opposes  the  bail  application.  He  submits  that  if

accused is released on bail,  he may commit similar offence and tamper

with the evidence.

Reply filed by IO is on record, as per which he opposed the bail

application.

I have heard the arguments and perused the record. 

The allegations against accused are serious in nature.  I do not

find any merit in the application at this stage.  Hence, the bail application

stands dismissed. 

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



State Vs. Sunny Kumar
FIR No. 1302/19

PS Adarsh Nagar

06.06.2020

Present: Ld. APP for the State.

Ld.  Counsel  for  the  applicant/accused  Sunny  Kumar

telephonically  informed  that  he  wants  to  withdraw  the  present

application.

Submissions Considered.

In view of this, the present application stands disposed off as

withdrawn.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



State Vs. Sunny Kumar
FIR No. 39712/18
PS Adarsh Nagar

06.06.2020

Present: Ld. APP for the State.

Ld.  Counsel  for  the  applicant/accused  Sunny  Kumar

telephonically  informed  that  he  wants  to  withdraw  the  present

application.

Submissions Considered.

In view of this, the present application stands disposed off as

withdrawn.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



State Vs. Sunny Kumar
FIR No. 39832/18
PS Adarsh Nagar 

06.06.2020

Present: Ld. APP for the State.

Ld.  Counsel  for  the  applicant/accused  Sunny  Kumar

telephonically  informed  that  he  wants  to  withdraw  the  present

application.

Submissions Considered.

In view of this, the present application stands disposed off as

withdrawn.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020
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State Vs. Himanshu Kumar
FIR No. 8988/2020

PS Adarsh Nagar

06.06.2020

The  proceedings  are  being  conducted  through  video

conferencing with the consent of parties in terms of directions of the Ld.

District & Sessions Judge, North, Rohini Courts, Delhi.

Present: Ld. APP for the State.

Ld. Counsel for applicant/accused through VC.

The  present  application  is  moved  by  the  applicant/accused

seeking status report by the Jail Superintendent, Rohini Jail or remove the

technicality and release the applicant/accused on personal bond as per the

guidelines of HPC of Hon'ble High Court of Delhi.

In  oral  arguments,  Ld.  Counsel  for  applicant/accused  has

submitted the order dated 30/05/2020, as per which accused is granted

bail  upon  furnishing  of  bail  bonds  and  surety  bond  in  the  sum  of  Rs.

20,000/- is technically incorrect because as per the Minutes of Meeting of

HPC of Hon'ble High Court of Delhi dated 18/05/2020 the UTP is facing

trial / remand prisoner in theft cases, who are in jail for more than 15 days

may be released on furnishing of personal bond.  In addition to this Ld.

Counsel has stated that as per Writ Petition CRL 779/2020, the order can

be modified to the extent that the accused be released on personal bond.

Both the submissions made by Ld. Counsel considered.  

Upon perusal of Minutes of Meetings of HPC of Hon'ble High

Court of Delhi dated 18/05/2020 and the Writ Petition CRL 779/2020 of

Hon'ble High Court of Delhi following observations is made:-

1. The  provision of  release of  accused  on personal  bond  in  case of

theft cases is applicable only when accused is released on interim

bail (page no. 10).  In the order dated 30/05/2020 the accused is 
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released on regular  bail,  hence,   Minutes  of  Meetings of  HPC of

Hon'ble High Court of Delhi dated 18/05/2020 do not apply in the

present case.

2. As per Writ Petition CRL 779/2020 of Hon'ble High Court of Delhi,

the modification of order is only applicable in the cases whereby bail

was granted on or before 07/04/2020 (para 06).  In the present case

accused was granted bail after 07/04/2020, hence, the order do not

apply in the present case.

Considering  the  observations  made  above,  the  present

application stands dismissed.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



State Vs. Vinay @ Tempo
FIR No. 07902/19
PS Crime Branch

06.06.2020

The  proceedings  are  being  conducted  through  video  conferencing

with the consent of  parties in  terms of  directions of  the Ld.  District  & Sessions

Judge, North, Rohini Courts, Delhi.

This is an application u/s 437 CrPC for grant of bail to accused

Vinay @ Tempo.

Present: Ld. APP for the State.

Ld. Counsel for applicant/accused through VC.

It  is  submitted  that  accused  is  in  JC  since  18/11/2019.  It  is

submitted that accused is falsely implicated in the present case and the family of

the accused is suffering from his custody. 

Report filed by IO perused.

Ld. APP opposes the bail application.   

Heard. Record perused. 

The investigation will take its own time. Considering the facts and

circumstances, accused Vinay @ Tempo is admitted to bail on furnishing bail bond

in the sum of Rs. 20,000/- with one surety of like amount subject to the following

conditions:-

(i) that the accused shall attend court in accordance with the conditions of

the bond executed. 

(ii) that the accused shall not commit any offence similar to the offence of

which he is accused.

(iii) that  the  accused  shall  not  directly  or  indirectly  make any inducement,

threat or promise to any person acquainted with the facts of the case so as to

dissuade him from disclosing such facts to the Court or to any police officer or

tamper with the evidence.

(iv) that  the  accused  shall  join  the  further  investigation,  if,  as  and  when

required by IO.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



State Vs. Ravinder
FIR No. 223/2020

PS  Bawana

06.06.2020

The  proceedings  are  being  conducted  through  video

conferencing with the consent of parties in terms of directions of the Ld.

District & Sessions Judge, North, Rohini Courts, Delhi.

This  is  an  application  u/s  437  CrPC  for  grant  of  bail  to

accused Ravinder Kumar.

Present: Ld. APP for the State.

Ld. Counsel for applicant/accused through VC.

It is submitted that accused has been falsely implicated in this

case and the family of the accused is suffering from his custody. 

Ld.  APP  opposes  the  bail  application.  He  submits  that  if

accused is released on bail,  he may commit similar offence and tamper

with the evidence.

Reply filed by IO is on record, as per which he opposed the bail

application.

I have heard the arguments and perused the record. 

The allegations against accused are serious in nature.  I do not

find any merit in the application at this stage.  Hence, the bail application

stands dismissed. 

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



State Vs. Pawan @ Pona
FIR No. 236/19

PS Crime Barnch

06.06.2020

The  proceedings  are  being  conducted  through  video

conferencing with the consent of parties in terms of directions of the Ld.

District & Sessions Judge, North, Rohini Courts, Delhi.

This is the application seeking status report from Rohini Jail

Superintendent on behalf of applicant/accused Pawan @ Pona.

Present: Ld. APP for the State.

Ld. Counsel for applicant/accused through VC.

Application perused.

Let report be called from Jail Superintendent, Rohini Jail for

10/06/2020.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



State Vs. Rajman
FIR No. 236/20

PS Adarsh Nagar

06.06.2020

The  proceedings  are  being  conducted  through  video

conferencing with the consent of parties in terms of directions of the Ld.

District & Sessions Judge, North, Rohini Courts, Delhi.

This  is  an  application  u/s  437  CrPC  for  grant  of  bail  to

accused Rajman.

Present: Ld. APP for the State.

Ld. Counsel for applicant/accused through VC.

It is submitted that accused was granted interim bail and it is

further is submitted that the accused has been falsely implicated in this

case,

Ld.  APP  opposes  the  bail  application.  He  submits  that  if

accused is released on bail,  he may commit similar offence and tamper

with the evidence.

Reply filed by IO is on record, as per which he opposed the bail

application  stating  that  several  other  cases  are  pending  against  the

accused.

I have heard the arguments and perused the record. 

Considering the report of IO, I  do not find any merit in the

application at this stage.  Hence, the bail application stands dismissed. 

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



State Vs. Sagar
FIR No.332/2020 

PS Bawana 

06.06.2020

The  proceedings  are  being  conducted  through  video

conferencing with the consent of parties in terms of directions of the Ld.

District & Sessions Judge, North, Rohini Courts, Delhi.

This  is  an  application  u/s  437  CrPC  for  grant  of  bail  to

accused Sagar.

Present: Ld. APP for the State.

Ld. Counsel for applicant/accused through VC.

It  is  submitted that  accused is  in  JC since 26/05/2020.  It  is

submitted that case property is already recovered and the family of the

accused  is  suffering  from  his  custody  as  the  accused  is  single  earning

member in his family.

Ld.  APP  opposes  the  bail  application.  He  submits  that  if

accused is released on bail,  he may commit similar offence and tamper

with the evidence.

Reply filed by IO is on record, as per which he opposed the bail

application.

I have heard the arguments and perused the record. 

The allegations against accused are serious in nature.  I do not

find any merit in the application at this stage.  Hence, the bail application

stands dismissed. 

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



State Vs. Surender & Happy
FIR No. 96/2020

PS Prashant Vihar
06.06.2020

The  proceedings  are  being  conducted  through  video  conferencing

with the consent of  parties in  terms of  directions of  the Ld.  District  & Sessions

Judge, North, Rohini Courts, Delhi.

This is an application u/s 437 CrPC for grant of bail to accused

Surender @ Happy.

Present: Ld. APP for the State.

Ld. Counsel for applicant/accused through VC.

It  is  submitted  that  accused  is  in  JC  since  15/04/2020.  It  is

submitted that accused is falsely implicated in the present case and the incident

was occurred on 06/04/2020 whereas accused was arrested on 15/04/2020 in

other case, in which he has granted bail.

Report filed by IO perused.

Ld. APP opposes the bail application.   

Heard. Record perused. 

The investigation will take its own time. Considering the facts and

circumstances, accused  Surender @ Happy is admitted to bail on furnishing bail

bond in the sum of Rs. 20,000/-  with one surety of like amount  subject to the

following conditions:-

(i) that the accused shall attend court in accordance with the conditions of

the bond executed. 

(ii) that the accused shall not commit any offence similar to the offence of

which he is accused.

(iii) that  the  accused  shall  not  directly  or  indirectly  make any inducement,

threat or promise to any person acquainted with the facts of the case so as to

dissuade him from disclosing such facts to the Court or to any police officer or

tamper with the evidence.

(iv) that  the  accused  shall  join  the  further  investigation,  if,  as  and  when

required by IO.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



State Vs. Sunny
FIR No. 0242/20

PS Alipur

06.06.2020

The proceedings are being conducted through video conferencing with the

consent of parties in terms of directions of the Ld. District & Sessions Judge,

North, Rohini Courts, Delhi.

This  is  an  application  u/s  437  CrPC  for  grant  of  bail  to

accused Kapil @ VIP.

Present: Ld. APP for the State.

Ld. Counsel for applicant/accused through VC.

It  is  submitted that  accused is  in  JC since 29/05/2020.  It  is

submitted that the accused has been falsely implicated in this case and not

involved previously in any case

Ld.  APP  opposes  the  bail  application.  He  submits  that  if

accused is released on bail,  he may commit similar offence and tamper

with the evidence.

Reply filed by IO is on record, as per which he opposed the bail

application.

I have heard the arguments and perused the record. 

The investigation is on primary stage. I do not find any merit in

the  application  at  this  stage.   Hence,  the  bail  application  stands

dismissed. 

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



State Vs. Kapil
FIR No. 0264/20

PS NIA

06.06.2020

The  proceedings  are  being  conducted  through  video

conferencing with the consent of parties in terms of directions of the Ld.

District & Sessions Judge, North, Rohini Courts, Delhi.

This  is  an  application  u/s  437  CrPC  for  grant  of  bail  to

accused Kapil @ VIP.

Present: Ld. APP for the State.

Ld. Counsel for applicant/accused through VC.

It  is  submitted that  accused is  in  JC since 31/05/2020.  It  is

submitted that the accused has been falsely implicated in this case and not

involved previously in any case

Ld.  APP  opposes  the  bail  application.  He  submits  that  if

accused is released on bail,  he may commit similar offence and tamper

with the evidence.

Reply filed by IO is on record, as per which he opposed the bail

application.

I have heard the arguments and perused the record. 

The investigation is on primary stage. I do not find any merit in

the  application  at  this  stage.   Hence,  the  bail  application  stands

dismissed. 

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



State Vs. Surender
FIR No. 92/2020

PS Prashant Vihar
06.06.2020

The  proceedings  are  being  conducted  through  video  conferencing

with the consent of  parties in  terms of  directions of  the Ld.  District  & Sessions

Judge, North, Rohini Courts, Delhi.

This is an application u/s 437 CrPC for grant of bail to accused

Surender @ Happy.

Present: Ld. APP for the State.

Ld. Counsel for applicant/accused through VC.

It  is  submitted  that  accused  is  in  JC  since  15/04/2020.  It  is

submitted that accused is falsely implicated in the present case and the incident

was occurred on 06/04/2020 whereas accused was arrested on 15/04/2020 in

other case, in which he has granted bail.

Report filed by IO perused.

Ld. APP opposes the bail application.   

Heard. Record perused. 

The investigation will take its own time. Considering the facts and

circumstances, accused  Surender @ Happy is admitted to bail on furnishing bail

bond in the sum of Rs. 20,000/-  with one surety of like amount  subject to the

following conditions:-

(i) that the accused shall attend court in accordance with the conditions of

the bond executed. 

(ii) that the accused shall not commit any offence similar to the offence of

which he is accused.

(iii) that  the  accused  shall  not  directly  or  indirectly  make any inducement,

threat or promise to any person acquainted with the facts of the case so as to

dissuade him from disclosing such facts to the Court or to any police officer or

tamper with the evidence.

(iv) that  the  accused  shall  join  the  further  investigation,  if,  as  and  when

required by IO.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



State Vs. Amit
FIR No. 482/20

PS Model Town

06.06.2020

This  is  an  application  for  correction  in  order  dated

03/06/2020.

Present: Ld. APP for the State.

None for the applicant.

A report from IO concerned/SHO be  called for 11/06/2020.

Copy of order dated 03/06/2020be also be sent.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



State Vs. Raju
FIR No. 02/2020

PS Mahindra Park
06.06.2020

The  proceedings  are  being  conducted  through  video  conferencing

with the consent of  parties in  terms of  directions of  the Ld.  District  & Sessions

Judge, North, Rohini Courts, Delhi.

This is an application u/s 437 CrPC for grant of bail to accused

Raju.

Present: Ld. APP for the State.

Ld. Counsel for applicant/accused through VC.

It  is  submitted  that  accused  is  in  JC  since  14/02/2020.  It  is

submitted that accused is falsely implicated in the present case and no recovery

has  been  effected  from  the  accused.   It  is  further  submitted  that  other  co-

accused persons have already been granted bail in the present case.

Report filed by IO perused.

Ld. APP opposes the bail application.   

Heard. Record perused. 

The investigation will take its own time. Considering the facts and

circumstances, accused  Raju is admitted to bail  on furnishing bail  bond in the

sum of  Rs.  30,000/-  with  one surety  of  like  amount  subject  to  the  following

conditions:-

(i) that the accused shall attend court in accordance with the conditions of

the bond executed. 

(ii) that the accused shall not commit any offence similar to the offence of

which he is accused.

(iii) that  the  accused  shall  not  directly  or  indirectly  make any inducement,

threat or promise to any person acquainted with the facts of the case so as to

dissuade him from disclosing such facts to the Court or to any police officer or

tamper with the evidence.

(iv) that  the  accused  shall  join  the  further  investigation,  if,  as  and  when

required by IO.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



State Vs. Vinay Kumar Patel
FIR No. 366/20

PS SP Badli

06.06.2020

The  proceedings  are  being  conducted  through  video

conferencing with the consent of parties in terms of directions of the Ld.

District & Sessions Judge, North, Rohini Courts, Delhi.

This  is  an  application  u/s  437  CrPC  for  grant  of  bail  to

accused Vinay Kumar Patel.

Present: Ld. APP for the State.

Ld. Counsel for applicant/accused through VC.

It is submitted that accused is a senior citizen and in JC since

03/06/2020. It is submitted that the accused has been falsely implicated in

this case and the family of the accused is suffering from his custody. 

Ld.  APP  opposes  the  bail  application.  He  submits  that  if

accused is released on bail,  he may commit similar offence and tamper

with the evidence.

Reply filed by IO is on record, as per which he opposed the bail

application.

I have heard the arguments and perused the record. 

The allegations against accused are serious in nature.  I do not

find any merit in the application at this stage.  Hence, the bail application

stands dismissed. 

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



State Vs. Shahrukh
FIR No. 486/19

PS Mahendra Park

06.06.2020

The  proceedings  are  being  conducted  through  video

conferencing with the consent of parties in terms of directions of the Ld.

District & Sessions Judge, North, Rohini Courts, Delhi.

This  is  an  application  u/s  437  CrPC  for  grant  of  bail  to

accused Shahrukh.

Present: Ld. APP for the State.

Ld. Counsel for applicant/accused through VC.

It  is  submitted that  accused is  in  JC since 31/12/2019.  It  is

submitted that the accused has been falsely implicated in this case and the

family of the accused is suffering from his custody. 

Ld.  APP  opposes  the  bail  application.  He  submits  that  if

accused is released on bail,  he may commit similar offence and tamper

with the evidence.

Reply filed by IO is on record, as per which he opposed the bail

application.

I have heard the arguments and perused the record. 

The allegations against accused are serious in nature.  I do not

find any merit in the application at this stage.  Hence, the bail application

stands dismissed. 

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



State Vs. Prem Narayan
FIR No. 226/20

PS SB Dairy

06.06.2020

The  proceedings  are  being  conducted  through  video

conferencing with the consent of parties in terms of directions of the Ld.

District & Sessions Judge, North, Rohini Courts, Delhi.

This is an application for reducing the surety amount.

Present: Ld. APP for the State.

None for applicant/accused.

Order  dated  03/06/2020  of  Ld.  Duty  MM  Sh.  Mayank  Goel

perused.

In view of same, application stands dismissed.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



State Vs. Deepak
FIR No. 337/20

PS SP Badli

06.06.2020

The proceedings are being conducted through video conferencing with the

consent of parties in terms of directions of the Ld. District & Sessions Judge,

North, Rohini Courts, Delhi.

This  is  an  application  u/s  437  CrPC  for  grant  of  bail  to

accused Deepak.

Present: Ld. APP for the State.

Ld. Counsel for applicant/accused through VC.

It  is  submitted that  accused is  in  JC since 30/05/2020.  It  is

submitted that the accused has been falsely implicated in this case and the

wife of the accused is pregnant and suffering from his custody and further,

no other case is pending against him.

Ld.  APP  opposes  the  bail  application.  He  submits  that  if

accused is released on bail,  he may commit similar offence and tamper

with the evidence.

Reply filed by IO is on record, as per which he opposed the bail

application.

I have heard the arguments and perused the record. 

The investigation is at very initial stage and I do not find any

merit in the application at this stage.  Hence, the bail application stands

dismissed. 

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



State Vs. Jitender
FIR No. 279/19
PS KNK Margh

06.06.2020

This is an application seeking report from Faridabad Jail for

not releasing the accused Jitender on personal bond.

The  proceedings  are  being  conducted  through  video

conferencing with the consent of parties in terms of directions of the Ld.

District & Sessions Judge, North, Rohini Courts, Delhi.

Present: Ld. APP for the State.

Ld. Counsel for applicant/accused through VC.

Application perused.

The accused was directed to be released on personal bond of

Rs. 50,000/- vide order dated 26/05/2020 of Ld. Duty MM Ms. Neha Mittal.

Record Perused.

The order dated 26/05/2020 mentioning the incorrect section

ie U/s 188 IPC instead of U/s 419/420/465/467/468/471/120B/34 IPC due

to typographical error.

Therefore, it is clarified that the sections of the present case

be read as U/s 419/420/465/467/468/471/120B/34 IPC. All other contents

of order dated 26/05/2020 remains same.

Application stands disposed off as above.

Copy of this order be sent of Jail Superintendent, Fariadabad

Jail for compliance.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



State Vs. Balram
FIR No. 364/2020

PS Mahendra Park

06.06.2020

The  proceedings  are  being  conducted  through  video

conferencing with the consent of parties in terms of directions of the Ld.

District & Sessions Judge, North, Rohini Courts, Delhi.

This is an application for issuing direction to IO/SHO.

Present: Ld. APP for the State.

None for applicant.

Report filed by IO found satisfactory.

IO is directed to file further report on the present application

as to what steps have been taken by him.

Put up on 20/06/2020.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



State Vs. Vijay Shankar Mishra
FIR No. 368/2020

PS Mahendra Park

06.06.2020

The  proceedings  are  being  conducted  through  video

conferencing with the consent of parties in terms of directions of the Ld.

District & Sessions Judge, North, Rohini Courts, Delhi.

This  is  an  application  u/s  437  CrPC  for  grant  of  bail  to

accused Vijay Shankar Mishra.

Present: Ld. APP for the State.

Ld. Counsel for applicant/accused through VC.

It  is  submitted that  accused is  in  JC since 01/06/2020.  It  is

submitted that the accused has been falsely implicated in this case and the

main accused is not arrested in the present case.  It is further submitted

that accused has not previously involved in any other case.  Further, all the

sections mentioned in FIR are bailable in nature except Section 354 IPC.

Ld.  APP  opposes  the  bail  application.  He  submits  that  if

accused is released on bail,  he may commit similar offence and tamper

with the evidence.

Reply filed by IO is on record, as per which he opposed the bail

application.

I have heard the arguments and perused the record. 

The allegations against accused are serious in nature.  I do not

find any merit in the application at this stage.  Hence, the bail application

stands dismissed. 

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



State Vs. Sunny Kumar
FIR No. 19765/19
PS Adarsh Nagar

06.06.2020

Present: Ld. APP for the State.

Ld.  Counsel  for  the  applicant/accused  Sunny  Kumar

telephonically  informed  that  he  wants  to  withdraw  the  present

application.

Submissions Considered.

In view of this, the present application stands disposed off as

withdrawn.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



State Vs. Vishal
FIR No. 0623/16
PS Model Town

06.06.2020

The  proceedings  are  being  conducted  through  video

conferencing with the consent of parties in terms of directions of the Ld.

District & Sessions Judge, North, Rohini Courts, Delhi.

Present: Ld. APP for the State.

Ld. Counsel for the applicant/accused through VC.

Concerned Ahlmad is directed to put the present application

with file on 09/06/2020.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



State Vs. Pardeep Sachdeva
FIR No. 9989/16

PS KNK Marg

06.06.2020

The  proceedings  are  being  conducted  through  video

conferencing with the consent of parties in terms of directions of the Ld.

District & Sessions Judge, North, Rohini Courts, Delhi.

Present: Ld. APP for the State.

Ld. Counsel for applicant/accused through VC.

Report of Jail Superintendent received.

Ahlmad is directed to put up with file on 08/06/2020.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



State Vs. Meena
FIR No. 108/20

PS SB Dairy

06.06.2020

The  proceedings  are  being  conducted  through  video

conferencing with the consent of parties in terms of directions of the Ld.

District & Sessions Judge, North, Rohini Courts, Delhi.

This is an application  for custody of child.

Present: Ld. APP for the State.

None for applicant/accused.

A report from Jail Superintendent be  called for 11/06/2020.

Copy of application be also sent to Jail Superintendent.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



State Vs. Chand Mohd.
FIR No. 263/19

PS Mahendra Park

06.06.2020

The  proceedings  are  being  conducted  through  video

conferencing with the consent of parties in terms of directions of the Ld.

District & Sessions Judge, North, Rohini Courts, Delhi.

Present: Ld. APP for the State.

None for applicant.

Ahlmad has not produced bail order despite direction.

Report filed by Jail Superintendent perused.

As per report out of 08 cases pending against applicant, he

has been granted bail in 03 cases only.

Hence, status of bail in remaining 05 cases is pending, there is

not ground to release the accused in these cases.

Therefore, present application stands dismissed.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



State Vs. Waseem Qureshi
FIR No. 34260/18

PS Narela

06.06.2020

The  proceedings  are  being  conducted  through  video

conferencing with the consent of parties in terms of directions of the Ld.

District & Sessions Judge, North, Rohini Courts, Delhi.

Present: Ld. APP for the State.

None for the accused.

Report of Jail Superintendent not received.

Let same be called for 11/06/2020.

Copy of order dated 05/06/2020 be also sent.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020



Bharpai Industries  vs  Catmoss Retail Pvt Ltd & Ors
CC No. 3561/16

06.06.2020

This is an application for cancellation of proceedings u/s 82

CrPC issued against accused Ashwani Chawla.

Present: None for accused/applicant.

Application perused.  Police Station as well as name of Court is

not mentioned in the application.

Hence, counsel/applicant is directed to furnish the complete

details.

Put up on 20/06/2020.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/06.06.2020


